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In the Punjab And Haryana At Chandigarh

Case No : Transfer Application No. 87, 607 Of 2019 (O&M)

Jagpal Kaur Sangha And Others APPELLANT

Vs

Jaswinder Kaur Sangha And Another RESPONDENT

Date of Decision : 10-10-2022

Acts Referred:

Citation : (2022) 10 P&H CK 0038

Hon'ble Judges : Arvind Singh Sangwan, J

Bench : Single Bench

Advocate : V.S. Rana, Kanwaljit Singh, Robin Gill

Final Decision : Disposed Of

Judgement

Arvind Singh Sangwan, J

Prayer in TA-87-2019, filed by petitioner Jagpal Kaur Sangha, is for transfer of
Civil Suit No.697 of 2017 titled as Jaswinder Kaur Sangha and another Vs. Jagpal
Kaur Sangha, pending before the Civil Judge (Sr. Divn.), Chandigarh to the
competent Court of jurisdiction at Kapurthala.

Prayer in TA-607-2019, filed by petitioner Jaswinder Kaur Sangha, is for transfer
of Civil Suit No.136 of 2017 titled as Jagpal Kaur Sangha Vs. Jaswinder Kaur
Sangha and others, pending before the Civil Judge (Sr. Divn.), Kapurthala to the
competent Court of jurisdiction outside Kapurthala preferably at Chandigarh.

Learned counsel for the parties are ad idem that both these civil suits be
withdrawn from the respective Courts and be transferred to the competent Court
of jurisdiction at Ludhiana.

In view of the above, both these civil suits are transferred to the competent
Court of jurisdiction at Ludhiana.

The District and Sessions Judge, Ludhiana is directed to assign both these suits
to one Court so that same may be decided on one date in order to avoid any
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conflicting orders.

The Civil Judge (Sr. Divn.), Kapurthala and Civil Judge (Sr. Divn.), Chandigarh
are directed to transfer all the record pertaining to the aforesaid civil suits to
District Judge, Ludhiana.

The parties are directed to appear before the District Judge, Ludhiana within a
period of 01 month from today.

Disposed of, accordingly.

A photocopy of this order be placed on file of connected case.
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